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IN THE CENTRAL ADMINISTFATIVE TRIRUNAL, JAIPUR BENCH,

JAIPUR,

0.2, HNo, 792/92 Date of Jzeision: 20,.9,94

r

MIPMALA DEVI Arwlicant

.

VERSUS

UNION OF INDIA

Pzepondenta,

Mr. P.P, "hannz

: Counsel for she applicant.
Mr. 5.5. Hagan : Tounssl f£or ths rezpondents,

CORAM:

fon'hle Mr, Justice D.L. Mshta, Vice-Chairman
Hon'kle Mg, Usha Sen, Administrative Memher

PEF HMT'RLE ME, JUSTICE T,L. HEHTA, VICE-CHAIRMAN:

2. We have perused the statamsnt which iz given

on page 27, Ths applicant remzined sksent number of

application as far ae the punishient is concerned,
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However, we Q@uld 1like to dirzct th
oongider the applicstion for pension or family pensicon
or any retiral Tensfite pavable £ him, according to the
les within a peviod >f£ three monthe from the rsceipt

of the copy of thiz order, LPs may make an application,
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arz directed to decide
a2 well =23 the guastion of family penszicon, as per rulss,

w=riond of three months,
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2. The 0./, iz disposed of acocordingly, with no

Adminizstrative Member Vice-Chairman



